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CENTRAL ADMINISTRATIVE TRIBUNAL 
JAIPUR BENCH, JAIPUR. 

Date of Decision : ~3.4.~003. 

O.A. No.14/2003. 

Ismail S/o. Shri Nanhe Khan ao;ied ab·'.:'Ut !.!7 years., 
resident of l?urohit ki Tapri, K 0'.:'ta ,Jun°::tion, Y.ota 
(Rajasthan). Last employed •':In the p 0:;st of Helper 
I:hallasi (TicJ:et No.·~1..J.<::~1) Worl:Eh 0:ip, Western Railway, 
Kota (Removed from Service). 

• •• Ap licant. 

Versus 

1. Union of India through General Manager Western 
Railway Churchgate, Mumbai. 

2. Divisional Railway Manager, Western Rail ay, rota 
Division, Kota. j 

3. Chief Wor}:s M.3nager, Western Railw.Jy, Kota 
(Rajasthan). 

4. Dy. Chief Mechanical Enginer, Western Railway, 
Kota. 

5. Assistant Worts Manager, (Repair) Wester Railway, 
Kota. 

• •• Re pondents. 

Mr.C.B.Sharma, counsel for applicant. 
Mr.Shailesh Sharma, counsel for respondents. 

CORAM : 

Hon'ble Mr.Justice G.L.Gupta, Vice-Chairma , 
Hon'ble Mr.A.P.Nagrath, Member (A}. 

0 R D E R : 

(Per Hon'ble Mr. Justice G.L.Gupta) 

The challenge in this O.A. is to the order of 

rem 0:ival dt. r: .• s.~oo:=: (Ann··· 1 ·1r· 11 ·-·) !:::.• • ._ I: - M-- • The removal 

order was p.assed c1n th-=- gr.-:.und· that th.:. l · ,_ - .... a -·P 1cant was 

convicted by the Criminal Court. 

2. The ;xbeen filed, in hi ch it is 
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averred that the applicant had alternative remedy to 

challenge the order of removal which he has not 

availed. 

3. Rejoinder has also been filed. 

4. It is manifest that the appl i·::::ant has 

approached this Tribunal without availing the 

opportunity of appeal available under the Railway 

Servants (Discipline~~. _o.ppeal) Rulee, 19r~:3. Learned 

c0unsel for the applicants submits that the applicant 

may be permitted to prefer appeal before the 

Appellate Auth0rity and a direction may be giv~n to 

the Appel late _l\uthori ty to de~::::ide the same without 

taking objection of limitation. 

5. Having considered the submissions made by the 

learned counsel for the parties, we think that this 

is a fit case in which the applicant shouid be 

permitted to prefer an appeal against the order of 

rem.':'lval. The applicant may file ai:·peal ·within.' three 

weeks from today before the Appellate Authority. The 

Appellate Authority shall decide the same on merits 

within three months from the date of the presentation 

of the appeal without taking objection of limitation. 

The O.A. stands disposed of accordingly. No . orders 

as to costs. 

r:.. M.A. filed by R-2 becomes irrelevant in view 
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of th~ order passed in the Co.A. 

also stands disposed 

(A.P.~H) 
MEMBER(A) 

B. 

of. 

. - --·-·-- --------- ---·-·----- -- ---·~-

A •::: 0:::0 rd i ng 1 y, M.A. 

(G.L.GUPTA) 
VICE CHAIRMAN 


